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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. 11
Excise Appeal Nos. 891 and 906 of 2008

[Arising out of the Order-in-Appeal No. 14 to 17/CE/Appl/
Noida/2008 dated 21/01/2008 passed by The Commissioner,
Central Excise (Appeals), Noida.]

For Approval and signature :

Hon’ble Shri S.S. Kang, Vice President

Hon’ble Shri Rakesh Kumar, Member (Technical)

1.  Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair
copy of the order?

4.  Whether order is to be circulated to the
Department Authorities?

M/s Satvik Industries & Ors. Appellant
Versus

CCE, Noida Respondent

Appearance

Shri A.K. Mishra, Advocate — for the appellant.

Shri Surender Shah, Authorized Representative (DR) - for the
Respondent.



/ " CORAM:Hon’ble Shri S.S. Kang, Vice President
Hon’ble Sh. Rakesh Kumar, Member (Technical)

DATE OF HEARING : 15/09/2008.

Ffm\m OrderNo. ™o £-7 07/ Dated :

Per. S.S. Kang :-

The appellant had not complied with the condition of
stay order. Therefore, appeals are dismissed for non-

compliance to the provisions of Section 35F of the Central

Excise Act.

(Dictated and pronounced in open court)

(S.S. Kang)
Vice President

(Rakesh Kumar)
Member (Technical)
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